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great. From 5 nP per kwh it goes to
as high as 18 nP per kwh. This dis-
parity should be removed. I request
the Ministry to take up the matter
with the State Electricity Boards and
advise them to endeavour to lower
these charges as far as possible.

In regard to rural electrification, I
would invite attention of the Ministry
to the new devices for generating
power in the hilly areas. I unders-
tand the Defence ordnance factories
have been manufacturing smal] gene-
rators varying from 5 kw, to 25 kw.
These generators can reach distant
areas in the hills where streams are
there with perennial flow and where
cheap electricity can be produced. I
will request the Ministry to examine
the feasibility of manufacturing these
generators in good number and make
them available to the hilly areas so
that they may avail of the benefit of
electricity for various purposes.

The problem of waterlogging, more
particularly in the Punjab, must con-
cern everybody. It has attained colos-
sal proportions, and unless arrested
in right time, we will be faced with
various other problems. I will not go
into details as my hon. friends, Shri
Igbal Singh and Shri Lahri Singh
have already dealt with it. I will
echo the demand they have put for-
ward that this problem should be
tackleq effectively and urgently.

With these obseravtions, Sir, I re-
sume my seat.

15.29 hrs.

RESOLUTION RE: PUBLIC SECTOR
ENTERPRISES—contd.

Mr. Deputy-Speaker: We will now
take up non-official business. The
House will proceed with further dis-
_cussion of the following Resolution
moved by Shri Balkrishna Wasnik on
the 4th May 1962:

“This House recommends to the
Government to set up a Commis-
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sion to look into the reasons for
lesser efficiency and more cost in
some of the public sector enter-
prises than those in the private
sector”,

as also amendments moved thereon.

Mr. Deputy-Speaker: Before we:
proceed, time has to be allotted. We-
have taken so far 54 minutes. Are
there many speakers desirous of
speaking on this?

An Hon. Member: Not many.

Mr. Deputy-Speaker: Shall we say
one hour more?

Shri S. M. Banerjee (Kanpur): We
have already discussed this during the
Steel Ministry’s grants yesterday.

Mr. Deputy-Speaker: The Minister
has to reply and the Mover has to
reply. So, let us have one hour and
six minutes. We wil] have two hours
for the resolution on the whole.

Shri Daji (Indore): As I was sub-
mitting the other day, this resolution
is invidiously worded and the wording
itself seeks to create an impression
that the public sector undertakings.
vis-a-vis the private sector undertak-
ings are lagging behind.

In this way, this Resolution seeks
to put the public sector enterprises in
the dock as it were; and a Commission
is now sought for examining the work-
ing of these public sector undertak-
ings. I have made it amply clear that
if it is only a question of a committee
or a commission being appointed to go
into the working of the public sector
undertakings, such a Resolution would
be valig because al] sections of the
House have voiced the feeling and the
general opinion that all is not well in
the public sector undertakings,

However, as the Resolution stands,
in its present form. it wants us to have
a comparative study of the cost and
price structure of the public sector
and the private sector undertakings.
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This was further
speech of the Mover of the Resolution
and friends of the Swatantra Party,
both of whom used this opportunity
to almost harass the public sector
undertakings.

I will not support such a stand. I
was submitting that the private sector
is not so innocent as it is being re-
peatedly painted. It is not as if there
are no lapses, no inefficiency, no mud-
dles in the private sector. We all
know of the Mundhra deal which has
now almost become a synonym for
muddling and financial trickery. That
is not the only case known. There
are umpteen number of cases known.
If T have time enough I can really talk
of them, of the financial swindlings
of the private sector. I know at least
half a dozen cases in my own State,
of companies which have swindled
the provident fund of the workers,
which have swindled the ESI fund of
the workers. The amounts were mis-
appropriated, they not only did not
pay their own portion but the portion
which they had collected from the
salary of the workers and deducted
from the wages was withheld wrong-
fully and used as their own funds. I
know of companies whose debts run to
even more than their total capital. I
know of so many other companies who
have, by tricks of the financial magi-
cian’s wand inflated their own assets
and liabilities. I know of a company
which hag a written down value of
Rs. 13 lakhs. That company was sold
overnight to a new company. The
directors are identical. The old com-
pany was sold for Rs. 52} lakhs,
thereby inflating the value by more
than 4 times overnight. No cash pay-
ment passes. It is only new shares
being issued for old shares. As a re-
sult, there is appreciation and the in-
come-tax comes down.

I am referring to the case of the
Bhopal Textiles Ltd. Even the In-
come-tax officer, under the powers
investeq in him under the Income-tax
Act, held that this transaction was not
bona fide but male fide and entered
fnto in order to avoid the incidence of

buttressed in the
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income-tax. Unfortunately, to our
great surprise this company has
managed to get the permission of the
Controller of Issues of Shares and the
inflated value was certifieq by him.
So, the Income-tax Officer is also in a
tight corner before the court. We are
also in a tight corner when we go to
the Tribunal. The certificate of the
Controller of Shares Issues is cited as
Government’s certificate that the
transaction is bona fide.

Let us examine this. Overnight the
value goes up 4 times. The purcha-
sers are the same; the sellers are the
same. Only the legal personality is
different. The old company was the
Bhopal Textiles and the new company
is the New Bhopal Textiles. The
same set of Directors purchase it for
41 times the value. This is only one
of the instances that I can give of the
financia] swidling by the private sec-
tor companies. I can give a number of
others.

Therefore, to compare the public
sector with the private sector and run
down the public sector undertakings
by saying that the prices are high and
the costs are high, as compared with
the private sector, is the most objec-
tionable approach to the problem. A
genera] examination of the public sec-
tor undertakings with a view to get-
ting better results can be understood.
But a comparison with the private
sector is, certainly, not called for.

What experience have we got of our
public sector undertakings? There
may be losses in Rourkela and Durga-
pur and Bhilai. There may be avoi-
dable losses. As some one pointed out
yesterday, the public sector spent
about Rs. 1 crore on dimurrage. This
is certainly an avoidable loss. Then,
there was stores not found correct
when checked up. This is certainly
too much—Rs. 1 crore. They are
avoidable losses. We are concerned
about it. We would like to have a
committee to go into this,

But the Resolution wants that the
cost and price structure should be
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examined. Which heavy industry hag
given you a very correct price struc-
ture within 4 or 5 years of its work-
ing? Even yesterday, we hearq com-
plaints that these plants were not
fully commissioneq and have hardly
reached their rated capacity. That is
One point. Before the plants reach
their rated capacity, before they are
able to utilise their by-products, we
are asked to have a comparative study
of the price structures of the Tatas,
the Jamshedpur plant and the Burn-
pur plant and the Bhilai, Rourkela
and Durgapur projects. There is no
comparison at all; it wil] be wrong
because there is no equal foundation.
The whole Resolution is biased
against the public sector and hence I
oppose this Resolution. This Resolu-
tion wants to put the public sector in
the dock and arraign it for imaginary
failures and lapses.

Therefore, this Resolution innocuous
looking as it is, actually imports cold
war between the public sector and the
private sector. And, it is this im-
porting of the cold war and the crea-
tion of the feeling that the private
sector is doing much better than the
public sector, and, therefore, an en-
quiry is needed is what I oppose.
This Resolution wants us to compare
the private sector with the public
sector. Why compare with the pri-
vate sector? Apart from the financial
swindling, the private sector compa-
nies have also amassed a lot of profits,
unconscionable profits.

Yesterday we were examining some
of the private sector concerns. Let us
examine some of the big concerns
which during the last three years have
paid dividends of about 103 to 105 per
cent of their total capital. It has been
actually so, according to the figures
supplied by Government itself. There
are companies who have amassed 300
per cent profit between 1950 and 1958.
The profits have gone up to 300 per
cent. The Tatas and IISCO; compar-
ed to 1950, in 1958, the profits have
gone from 100 to 317. The Private
sector should not be posed before this
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House, and through this House before
the nation, as an idea] to which the
public sector should approximate.
The public sector might do much bet-
ter than what it does today and much
better even than the private sector.
But, it is not as if the private sector
is the ideal to be placed before the
public sector. Therefore, there is no
question of appointing a committee or
a commission to see that they come
up to the ideal.

I, therefore, say that the Resolution
in its present form is very objection-
able and cannot be accepted by anyone
who has accepted the principle of our
planned development. Anyone who
is even a pseudo-socialist—or I would
say, anyone who is a crypto-socialist,
not a Congress socialist, because a
Congress socialist is a nebulous one—
cannot support this Resolution which
wants to measure the public sector
undertakings with the yardstick of the
private sector. This is something so
atrocious from any conception of socia.
lism or any concept of public sector
underaking.

I was, therefore, surprised at this
Resolution. which ought to have been
moved by friends of the Swatantra
Party, when it was moved by a frirnd
from the Congress Party. This ¢~y
shows that there are Swatanira
friends hiding in the Congress; that
there is some wolf in sheep's cloth
The sooner we tear off the sheep's
skin and remove them from the Con-
gress benches, the earlier we shall be
able to march forward to the cherished
goal of socialism which has been put
before the country by the Prime Mi-
nister himself. The Mover of the Re-
solution has given out the game. The
other day the Finance Minister was
talking about communist wanderers.
Yes, Sir. But there are very many
Swatantra wanderers in the Congress.
Beware of them; otherwise it will be
too late. These wanderers are a little
too many. Every critic of the Gov-
ernment’s policies or of the Congress
may be called a wanderer or a fellow
traveller. These names are flaunted
1 would. like to see from the Govern-
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ment side and equally strong and cate-
gorica] and determined attack against
those who are trying to pull down the
very philosophy by which you swore
before the electors, by which you got
the votes, by which you loudly dec-
lared. Even from this Bench I want
to sharply distinguish the others from
the Mover as well his supporter from
the Swatantra Party who read a bold
speech certainly not prepared by him,
almost in a language of the famous
human crusader of the Swatantra
Party who is never tired of tilting at
the windmill of public sector. There
is no windmil] which he tilts at now
angd his sabre has been broken in the
election; still he tilts and gets able
support from the Congress Party. I
strongly oppose it. What the Esti-
mates Committee suggested is a sort
of a House Committee of Members of
Parliament to examine the working
of the public sector with a view to
improve its working so that we can
cut away the waste and fruitless ex-
penditure, and the delays of red tape
and secretariat mentality imported
into the public sector so that it may
pulsate with new life and improved
working and march forward to success
from one pillar to another and from
one milestone to another and giving,
by its successful working, a deter-
mined reply to those who doubt and
bark at the working of the public sec-
tor.

Shri P, R. Chakraverti (Dhanbad):
Sir, the Resolution as it stands before
the House speaks of something that
spelis inefficiency, tardiness and was-
tage not compensated by the returns.
It raises some presumptions not cor-
roborated by facts. As a result I find
that it gives a handle to the advocates
of Swatantra philosophy that finds de-
light in taking Alice into the Wonder-
land and in running after the mirage
of freedom to be found in the concen-
trated shadow under the tall poplars
and oaks, which stand between the
sun and the bush below;—that means,
unfettered feudalism, coupled with ex-
ploitation capitalism that suck the
pen to be their victims, That is the
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Swatantra philosophy that has been
given a handle by this Resolution. So,
I moved my amendment which reads
as follows; I shall read it so that the
agitated friends on the other side may
know it:

“This House recommends to the
Government to set up a Commis-
sion to examine the working of
public sector enterprises vis-a-vig
that of private sector enterprises
from the points of efficiency and
economy that has been attained.”

It is a long and debatable point how
far the public sector operates effici-
ently and economically vis-a-vis the
private sector. I would only try to
point out the fact that in the attempt
to develop a form of full economy,
which we can claim to have started
in a humble way, we have got to sur-
mount so many obstacles. I admit
there are many who view the demo-
cratic process as a particularly cum-
bresome machinery today in achiev-
ing planned objectives. They forget
that India happens to be almost an
isolated example of democratic deve-
lopment outside the small rnucieus of

democracies in some countries in the
west,

If this attempt has been started at
our end, let us understand, let us
probe into the problem before we
make our own comments, So my
humble attempt in putting forth this
amendment is to show that in ihe
present set-up we have as yet to en-
sure that the public sector which
comes with a promise, goes through
the process of baptismal gradual de-
velopment. That requires certain
pruning no doubt. The other day, the
Minister had been mentioning about
the difficulties which the public sectsr
had yet to undergo. In reply to a
question, I found in the record that
the Home Minister said, “as yet we
have not developed a technique of
operation whereby the public sector
might be brought under careful sup-
ervision and be made amenable to¢
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the control of this House and the
Government”.

Undoubtedly, these should be man-
ned by efficient personnel with ade-
quate training and equipment, which
could go in for higher technique of
production, Today, if we compare the
private enterprises vis-a-vis public
enterprises, we can site a thousand
and odd examples wherein we find
they suffer equally from certain handi-
caps, initial difficulties of growth and
that growth nurtured in freedem not
in totalitarianism or in any form of
super-imposed will, as we have ex
perienced in other parts of word. This
fundamental factor comes to the fcre
when we take up the question ot the
application of improved technique
projected into our economic growth
under the Plan programme. Our
Third Plan has definitely indicated
that the basic objective is to provide
sound foundation for sustained eco-
nomic growth. With the rapid ex-
pansion of economy wider opportuni-
ties of growth arise both for the pub-
lic and private sectors. In tha con-
tex* ~* the country’s planned deve-
opment, the private sector has a large
area in which to develop and expand.
But the public sector is expected to
grow both absolutely and in compari-
son and at a faster rate than the pri-
vate sector. This makes it very clear
that there is no attempt to taboo all
our constructive efforts which are apt
to bring in a new form of life, where
every man knows that he contributes
to the building up of the nation, to
the growth of a society full of promise
and marching to a higher stage of
perfection.

15.49 hrs.
[Surt MurcHAND DuBe in the Chair]

It is essential that efficiency and
economy must be attained and for
that purpose adequate machinery has
to be set up. We must have a system
that will be allowed to grow whereby
the public sector will be made amen-
able to the control of this House. But,
that is a big ‘but’—in the day to day
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administration, in its daily working,
we have no right to interfere because
it must have some initiative left; it
must have some latitude of working,
thinking process, active and creative
thinking. The moment we find
that the personnel is wanting
in attainments, the moment we
find that the system works under
certain handicaps, we put a check on
its ineffective operation and remodet
the entire thing. But, as it is today,
it must be allowed to grow and in
that growth there will be a definite
marching forward and a marching
together. Both the sectors are on
their march. It is a race, and in that
process of race, this form of drawing
the line and then dubbing somebody
as inefficient , uneconomical and
wasteful, does not help our creative
activities.

When we appreciate that this pre-
sent system has to be worked out in
a manner that some efficiency may be
injected into the system itself in its
process of evaluation, I would rather
suggest that there must be some high-
powered Commission or Board for
making appointments of the personnel
and also for assessing the process of
work which they are expected to per-
form and to find out how far they
have failed in the same. That is a
positive suggestion and there must be
some suitable arrangement to regulate
the activities of those people, who
are administering the public enter-
prises ultimately holding themselves
responsible to this House,

Today there is a race, I might say,
between the disintergrating forces and
the positive attempts at economic
growth in India. It requires imagina-
tion, a courageous handling of the
problem and statemanship that is not
narrowed by Chauvinism, by secta-
rian outlook and by small petty think-
ing. In that process, we must have
a positive philosophy that counts on
the co-operative efforts of the diffe-
rent sectors of the people and then
try to put them forward in the evo-
lution of a new society.

I would, therefore, urge upon my
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hon, friends on both sides to under-
stand the implications of the Resolu-
tion which I want to be accepted in
the amended form, which does noi
bring in any stigma, nor does it put
any disability on the scope or on the
fruitfulness of the venture—its pro-
mise to grow and grow into perfec-
tion, There have been outbursts of
vituperation from both the Swatantra
Party and the other party, whose
Inembers parade before the world .he
virtues of socialism and denounce
others as crypto-socialists. We have
had enough taste of their brand of
socialism.

So, I am rather tempted to say that
after the Mover of the Resolution has
experienced these outbursts from thosz
two sections, he will be in a chasten-
.ed mood to accept the Resolution
which I have put forward in the am-
ended form.

I would also seek the co-operation
of all hon. Memberg in accepting this
.amendment so that we can work effec-
tively on a co-operative basis for Lhe
building up of the nation through
evolutionery processes, We have only
started; we are at the beginning, and
as yet, we are not in any position to
make any comments so far as the
public sector enterprises, vis-a-vis the
private enterprises, are concerned. I
would say that it is time that we
understood our own responsibilities in
the matter: that we are only to give
our help, our advice, our positive con-
structive suggestions, and thereby
make the venture a success.

Shri Prabhat Kar (Hooghly): Mr.
Chairman, Sir, I oppose the original
Resolution. Although my hon, friend
Shri P. R. Chakravertj was just hit-
ting at our party as going round the
country, parading about socialism and
calling the others as crypto-socialists,
I think that his speech, if it was heard
by the Mover, will make the Mover
understand that whatever has been
spoken by Shri Daji has been accept-
ed in totality by Shri P. R. Chakra-
verti although he belongs to a differ-
ent political party.

As Shri Daji has already said, I do
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not know why you want to have a
committee with a view to understand
the working of the public sactor
against the background of the stand-
ard set up by the private sector. First
of all, I want to say that the amend-
ment which has been moved by Shri
P. R, Chakraverti is not also
required, because the life of
the public sector is not such
that it requires an immediate enquiry
so as to improve it. There is no
doubt about the fact that there is a lot
which has to be improved, but there
is no need for any public enquiry.
Rather, if there is any neeqd for a pub-
lic enquiry, it is to be done for the pri-
vate sector. It is the private sector
which needs a thorough examination,
in respect of its working all these
years I do not want to use any strong
word, but I might say that jt is the
private sector which exploits the
country’s economy and also takes ad-
vantage of the poverty of the country.
Taking advantage of the British luis-
sez faire, they are persons who have
been objecting to the planned eco-
nomy, and they are even trying their
level best to reap the best benefits by
exploitation, and they have earned
huge profits at the cost of the country.
It is essential that there should be
a committee to go into the working
of the private sector.

Here, on the floor of this House. we
have had occasions to rasie the gues-
tion about the closure of textile mills
and it was admitteq that it is all due
to the mal-administration. It is not
only the clossure of the textile miils:
if you will look into the woking of the
various other mills in the private sec-
tor, everywhere you will find that 1he
mills have been working not wich an
eye to do public service or do good to
the country’s economy, but :imply
with a view to reaping private p:ofits.
If you go through the working of pri-
vate companies for the last ten to fif-
teen years, you will find that duing
this time they have earned at least
three or four times their paid-up-capi-
tal. That is how the private sector was
working.



5389 Resolution re: MAY 18, 1962 Public Sector Enterprises 5390

[Shri Prabhat Kar].

What about the cost? Today there
has been so much talk about the rise
in prices. What is it due to? Some-
times, it is said by some people that
it is dque to indirect taxation, but it
is more because of this, namely, tak-
ing advantage of the imposition of in-
direct taxes, it is the private sector
which imposes new prices which are
out of tune with taxation, and as a re-
sult, the prices of commodities go up.

We have today an Institute of Cost
and Works Accountants, I do not
know why it should not be incumbent
upon every company to appoint a
cost accountant, according to the Com-
panies Act, and give a certificate about
the costing, thus not allowing the pri-
vate sector to decide their own cost
of production and raise the prices and
earn fabulous profits. If there is to
be an enquiry to lay down standards,
it is essential in India that there
should be an enquiry into the work-
ing of the private sector and not
of the public sector. We have had,
no doubt, on the floor of this House
various other occasiong to criticise the
working of some of the public sector
undertakings, but that is with 3 view
to see that the public sector
should improve. But once you ~gree
to an enquiry to be made with a view
to know the costing of the public
sector, then, in that way, you give a
handle to those who are against the
public sector and who are trying their
leve] best to see that no more nation-
alisation takss place and no more ex-
pansion of the public sector takes
place.

16 hrs.

Therefore, this resolution under no
circumstances can be allowed to be
accepted. I wish that he Mover of
the resolution, belonging to a party
which professes socialism, should
withdraw this and not give any handle
to the Forum of Free Enterprise, who
are off and on writing articles and
sending pamphlets throughout the
country to prove that if any improve-
ment in this country is needed, it can

be done by the private sector and not
by the public-sector. According to
them, the public sector is a drainage
of the country’s revenue and it is dig-
advantageous to the country’s economy,
Therefore, I would request the Mover
of this resolution to withdraw this.

it gro AT faarY (WwTewior) -
FAaTg AR, § gETE 2R wHeHe
I 71 e Fom ARar g A
aae #§ g waT 5 o Ffwew fgwa
T & T AT R | THE AT
®EIT ERT AR F@H afer @ s
A ¥ R A 7 AT AT SR
T EISE F A aUEL A5l & 99T A
T TaiT greef i ¥ grawy {9
T ¥ W uAEa wecfFad
FFaeT § HY AT AT §19 s g e
T T, afeds JaeT & Wt FHfagi
Tt § St = v« @, weay Mk
7 FX W & AR §g @O seafaEr
+ff & fot guTET § 1 Y a1 e
FFeT ¥ ff WH g1 WEdT AT
F oft vxh wwfrar & S (wedeiie
Y a51g § a7 FY 7% 7R a7 Tamiie
7 Faorie & fd foan | 5§ Sfra
frafer & 1€ woar g g9 AT
gt § | TEEdT gg TEL &1 gEFAT g
fr % fog oF FR i Y &
St afeas wreRlEm™@ &1 ¥ W &L
W ved € gEE s @ A
qaeTE | 9 I § AR A9 TR
g ot 7w Fd frgem A of
afsms wEEHE F qR F o
IEHT A T FF A N AT F |
=% femr g & f5 ofwniie o
FA A W qfead wEETE A
FGITT FX | TW TS I w9 F
fag w ®E wEqE WA a1 mag
saTar WY T AWK T greE & -
TR ¥ AT JUT SEHR AR A
a1 W 93 | ¥ afer F TR ®
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1€ Ffwga fraga e o @
FTE wawd AG § | Gfead JwC
faeiem G & AR R ST &
Wl T HvGT FIH FHT § WA o9
ST § WE qga wa F1 gon § |
afET qiq & s T FEafaaif
& 9zt aga @aa F9 Zrar § 11 foraa
IIg ¥ QA 39 TG § HIRATET
famm & 8 1 a8 99 99 Q1 A
g | W fwmw w1 faa =3 W
T AFEI RN 7 F qT SEqTEE gl
7 R 7 oA s fea &, s=i
aaman fF SRy FT 9ROW &9 gRm |
i F1 $I9 G, ST | WA
T Tafod 9& @ ¢ 5 o w9 fagsa
N 9 1 fF afeq sredndsa 51 39
TRIATIX AHT I AT FL |
9 FfAgT FT F15 wawa TG A |
7 rar FaT, DAY & A, afew awT
¥ o grEae A §, ITg @UT F-
faar & 33 o= FwfEr § 1| 9R
Tog FH FIAT E | AR @G FW
FET E | GHY gHY I SAS IR |
7gt g A @ ) gEw foa
Tf® SR Y oo A1 g |

afa § 38 ST wWR wisHe
At 71 fa)ig F7a § AR T §
g F3ar § R oag aifeardz &
TF FHE a9 2 I GfAF A
1 T W A w2

Shri Indrajit Gupta (Calcutta
South West): Sir, this resolution
which has been brought forward has
already been referred to by some
speakers on this side as being very
innocuous-looking, but having a
different motive behind it. I see on a
closer reading of the text of the reso-
lution that it refers, of course, to
lesser efficiency and more cost in
some of the public sector enterprises
than those in the private sector. We
should be thankful for small mercies.
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At least there is an indirect admis-
sion here that all public sector enter-
prises are not necessarily more costly
or less efficient than those in the:
private sector.

I am not concerned for the time
being with the question whether the
public sector enterprises have any
scope for improvement or not, because
that is not the purpose of this reso-
lution at all. Therefore, the amend-
ments which have been brought for-
ward by some Members suggesting
that there should be a committee to
go into public sector undertakings in
order to improve the efficiency are
quite off the mark. That by itself
would be quite a different matter for
discussion. The point of this resolu-
tion is not that. The point of this
resolution is the presupposition that
it contains in its very text that the
public sector enterprises are less
efficient and more costly than the
private sector. There is counter-
posing here of the two and I would
suggest that this resolution is, there-
fore, something which is more in
tune with the general campaign, if I
may say so the propaganda campaign,
which is carried on in this country,
which sometimes assumes very viru-
lent forms and at other times subsides
somewhat wviz.,, the campaign to run
down and denegrate the public sector
as far as possible. This resolution, as
far as I can see, is part of that
campaign.

I am reminded, of course strangely
enough, of what happened a fow
months ago when these very interests,
who are very much concerned to prove
that the private sector is superior to
the public sector in many ways, were
themselves advocating that some of
these public sector plants should be
thrown open to participation in equity
capital by private interests. I cannot
understand it; I hope the Mover of
the resolution—he is not here—would
be able to explain this, If it is pre-
supposed that the public sector plants
are ipso facto more inefficient and
more costly than private sector plants,
why were these gentlemen coming
forward with this demand a little while



5393 Resolution re:

[Shri Indrajit Gupta]
ago that they should be allowed to
participate in the equity capitai of
.some of these public sector undertak-
ings?

Of course, they can put forward cer-
tain excuses saying that by their entry
into this, by their experience and ex-
pert technical knowledge, they would
help to improve the working of the
public sector. But to my mind, that
was not the real reason at all. The
real reason is somehow or other to
sabotage the working of this public
.sector. There is also the fact which
they are forced to admit in the text
of this resolution that some of the
public sector undertakings have be-
come profitable after a certain period
of running. We know that; we have
discussed it many times in this House.
Therefore, the general idea seems to
be that so long as these public secter
undertakings are still in a nascent
stage, in the teething stage, let Gov-
ernment bear the brunt and share all
the responsibility, Once they get sta-
bilised and begin to earn profits, they
would put forward the demand that
they should also be allowed to parti-
cipate in the equity capital of these
concerns. I am glad that that move
was defeated. It was strongly oppos-
ed in this House and the Government,
I am glad to say, came forward with
the assurance that this participation
would not be permitted. This cuts the
ground from under the feet of this
presupposition, which is made in the
resolution itself.

I think we must always bear in mind
the essential fundamental difference
between the two sectors, though both
the sectors are said to be complemen-
tary to each other. I suppose that is
the philosophy of the Government to-
day, They are saying, we are having
a mixed economy; these two sectors
are not rival to each other, but they
arc complementary to each other.
Well and good. But they are comple-
mentary to each other in a very spe-
cial sense. That is also true. The
basic difference is, we must remember
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that whereas the resources which are
generated by the public sector under-
takings go entirely and wholly into
the developmental fund of the State,
and can be used for planning purposes.
That is not the same with the private
sector, Everybody knows that a cer-
tain amount of profit is mopped up by
taxation. But when the private sec-
tor attempts to increase its efficiency
and-lower its costs by various means,
I submit, the real] motive behind it
is not this. It is not as though they
are all good Samaritans. The real
motive is not that if they can make
higher profits they would be able to
give more to the Government to help
them in planning. The meaning of
the drive for more efficiency in the
private sector is how they can increase
that portion which will not go to the
State but which can be pocketed by
private interests. That is the drive for
efficiency in the private sector. The
portion which hag to be given up to
Government through taxation etc., is
always grudged by them and it is
never welcomed by them. There is a
constant attempt to see that those
taxes are lowered, Their drive for
greater efficiency and lowering of
costs means that portion of the profits
or the revenue yield of those concerns
which could be appropriated by ihe
private owners which they try to in-
crease,

This is the basic difference, and this
should be the basic difference in our
attitude to the two sectors. There is
also one other fact. How is the pri-
vate sector able to stand today? With-
out the assistance of the public sector
they will find it difficult. These es-
tablishments which have been set up
in the public sector are of such a type,
producing capital goods or rolling-
stock for the railways or heavy
machines and other type of things
which cannot produce quick and easy
returns. They are not like a factory
for making baby powder, nylon plas-
tic goods or cocacola or something like
that. These are not things like that.
Everybody knows the economics of
these things. This is the type of State
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capitalism, in our view. Some peo-
Pple may like to call it socialism, but
we think it to be a form of State capi-
talism. In the present conditions of
our country we welcome it, because
it helps to strengthen the foundation
of our national economy.

But how would the private sector,
we ask, whose interests are reflected
in this resolution, be able to stand to-
day without the State sector desvite
all its limitations? The rolling-stock
manufactured there is used for the
private sector. The steel manufactur-
ed in Rourkela or Bhilai goes no-
where else than to feed their plants.
The machine tools which are being
produced increasingly and will be pro-
duced in the State sector will go to
equip some of the private sector plants.

Then, ag far as finance goes I would
like an enquiry committee to see what
proportion of these private sector
firms can operate today without huge
loang and grants from the State. That
is how they are functioning.

Therefore, my submission is that
this resolution should be rejected be-
cause it starts with a presupposition
which is entirely false.

Lastly, my apprehension is totally
in a different direction, that even some
firms—I am referring specifically to
those ex-Mundhra concerns—I fear,
after this interim period of Govern-
ment control which is being exercised
over them in order to put things right,
are in the danger of being handed
back again to the private sector. Such
a big scandal took place costing even
the job of a very eminent Finance
Minister. It became national
scandal. Some of those firms, I am
told, are in the danger of being
handed back to the private sector. I
would like the hon. Minister to set
my fears at rest. The British India
Corporation, probably the biggest in-
dustrial complex in the whole of
North India, which has been more or
less under Government control so far
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since Shri Mundhra disappeared from
the scene, with about 30 per cent
equity capital held by Government
and the LIC, we are told, is going to
be handed back to the private sector.
Rumours arise that some plan is there
to hand this whole British India Cor-
poration complex to a certain firm of
a well known family of private indus-
trialists, to break up the existing board
of directors and to bring in all the
nominees of that private concern, I
think this is the apprehension which
should be more lively in the minds of
hon. Members. When we have once
projected an arm-by ‘we’ I mean the
State—into this privately owned big
industrial complex in order to put it
on a better footing and run it more
efficiently, we should not succumb to
any pressure and try to hand it back
again to a private concern.

Sir, I oppose this resolution, and I
submit that if an enquiry is required
at all it should be an enquiry into the
private sector of India, what they are
doing, how they are carrying on vari-
ous forms of malpractices ete.
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The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): Mr.
Chairman, Sir, it is a matter of grati-
fication that all the hon. Members
who participated in this debate today
and last week have totally opposed
both in spirit and the letter the reso-
lution moved by the hon. Member.
If I may say so with all humility,
when the national government of this
country launched upon the public
sector undertakings it was with a de-
finte social. economic and ideological
consideration on the one hand and
the historical compulsion of removing
the backwardness of an under-deve-
loped country of the size of India
on the other, that public sector was
considered as the most vital part of
the national reconstruction program-
me. It is, therefore, very natural that
hon. Members have totally disagreed
with what is against the national will
and what is in the form of a histori-
cal contradiction that we should
compare here the performances of the
private sector and the public sector
and to seek for the appointment of a
commission to find out the efficiency
of the public sector on the assump-
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tion which is totally unwarranted,
that the private sector runs in a more
efficient way than the public sector.
Speaking with 3 personal note, I have
intimate knowledge of both the sec-
tors of this economy, and I do not
entertain for a minute the theory that
unit to unit, size to size and category
to category anybody can aver or assert
that a private sector enterprise runs
better than its counterpart public
sector enterprise. Firstly, the two
things are generally broadly non-
comparable, and even from the com-
mercial point of view and purely
from the point of view of economic
profits and efficient working of an in-
dustrial enterprise, I can with all
humility assert that the public sec-
tor in India has shown remarkable
performance, looking at the size of
th, programme that we have under-
taken.

I have before me a list of 45 indus-
trial and commercial enterprises, and
I am not including enterprises of a
financial nature or service nature,
which this country’s government has
undertaken, but purely industrial and
commercial enterprises, numbering
45 and in each of the range there are
more than, sometimes three units, five
units or ten units. So, arranged unit-
wise, they come to about 86 or so. If
one examines them one will find that
we have undertaken things like the
manufacture of stee] in the public
sector. We have undertaken to pro-
vide one of the finest international
airlines of which this country’s people
are very proud. It is comparable to
the best airlines anywhere in the
world, both from the point of view
of the opinion of the Indian travel-
ters as well as foreign travellers with
whom one has occasion to meet seve-
ral times. We run shipping agencies,
and the shipping world knows that
the public sector shipping undertak-
ings of this country are not inferior—
in some cases they are far superior—
to shipping undertakings in the pri-
vate sector. The Indian Telephone
Factory in the communication line has
a record which is unmatched by any
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similar undertakings not only in this
country but in several parts of the
world. We have the drugs factory in
a very expanding way. We have the
machine tools factory. We run even
a hotel as the House is aware, and
this hotel, by all standards, has been
acknowledged by both Indian tour-
ists and a majority of the foreign
tourists as one of the best run hotels
in the world. I have travelled many
times abroad and have lived in many
hotels of the world in dfferent coun-
tries. Recently, I was in one of the
finest hotels in Canada. So, I can
say, not because I am an Indian but
as an impartial observer that our
hotel here run in the public sector can
compare most favourably with any
best run private enterprise hotel any-
where in the world, not only from
the point of view of service which it
is rendering but also from the point
of view of profitability which these
enterprises and the hotel are giving
us.

There has been a misunderstanding
because in the Economic Review
which we present to the nation along
with the budget, we have not been
very careful in listing the public en-
terprises and the investment. In
future, from next year onwards, we
have decided to present it in a more
analytical manner. We shall broadly
categorise the public sector into three
parts.

One part will be those undertakings
which, are in the construction stage.
In the past, all the stee] plants, the
heavy electricals, the heavy engineer-
ing plant and many other enterprises
which are still under construction
have all been clubbed together into
which the investment runs into Rs. 300
crores to 400 crores but which are yet
to become fruitful after the period of
construction is over and the period of
gestation is over. In heavy indu-tries
it takes at least four or five years to
get it completely constructed and ges-
tation will take a period of another
three years and it is only in the Tth
or Bth year that it wil vield good re-
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turns, irrespective or whether it is a
public sector or private sector enter-
prise, and it has nothing to do with
the managerial competence or pro-
ductivity for it is in the very nature
of the technology of the enter-
prises such as this. Whether it is
Tata Chemicals, run by a very big
industrial house of this country, or it
is Hindustan Aluminium run by an-
other competent or big private enter-
prise in this country, whether it is the
aluminium plant in the public sector or
the machine tool plant in the public
sector, all these enterpriseg take time
by the nature of the technology in-
volved and the managerial environ-
ment involved in these enterprises.
The first three or four years are spent
in construction and the rest of the
two or three years are spent in gesta-
tion and it is only in the 7th or 8th
year that it goes into stream. It is
only then that we can compare our
enterprises with any other enterprises,
and when at that stage we mercilessly
analyse and compare for the sake of
efficiency, profitability, quality of pro-
ducts, manpower productivity, effici-
ency of enterprise with any enter-
prises in the world both in the public
and private sector, we will find that
we can stand comparison with some
of the best run enterprises in the
world.

The second category that we want
to include is those enterprises which
have already completed construction
and have just started production like
the heavy electricals projects. Now,
there was some adverse comment in
the House about this project. Very
few people realise the nature of this
enterprise. I think it was the year
before last that Lord Chandos, who
was the Minister for War in the
Churchill’s cabinet and now Chair-
man of the Associated Electrical In-
dustries, London came to this country
to examine and study the working of
the heavy electricals project. A that
time the programme was, as the House
is aware, to produce Rs. 6} rores
worth of turbo-generators, turbo-al-
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ternators etc. in Bhopal. Then we
requested him to agree to a program-
me of four-fold increase, namely, Rs.
25 crores worth of production of heavy
electricals per year. He was hesitant
and he was totally reluctant and in
severa] letters to me he was writing
that “your country is an inexperienc-
ed country; even in the Soviet Union
and elsewhere where the AEI have
established public sector enterprises
they have taken more time for profi-
ciency to be achieved by the young
skilled workers of those countries”. So
he was doubting whether the Indian
technician would bz any the more vul-
nerable or amenable to any better
skilled training than that of the ex-
perienced countries which had im-
parted training to their technicians.
When I went to London I requested
him personally to visit India. He
came here with 11 British experts and
talking at a farewell dinner which he
gave, at which the late Nawab of
Bhopa] was also present he said that
he has seen the technicians trained in
the factory and he was surprised to
find that they are so capable in having
absorbed the techniques and expertise
which is very difficult for any techni-
cian to learn in such a short time.
Rotating a turbine at 4,000 RPM or
8,000 RPM is not a technique which
can be understood or imbibed within
a short time. Those who are in the
technological field will understand
that it is one of the most difficult tasks
in the whole world. So, he said I
am so much satisfied with the exami-
nation of your trainees that I am not
only prepared for a quadruple increase
but, if you have the authority of
Government, I am prepared to agree
to a programme of Rs. 50 crores per
year”. We agreed and we signed a
contract. Now the Bhopal project, as
the House is aware, is going to have
a Rs. 50 crore programme.

In addition to this, we started dis-
cussions with the Soviet Union and
the Czechoslovakian government and,
as the House is aware, we have fina-
lised and started three more projects,
one near Roorki, another in Rama-
chandrapuram and a third in Trichy
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in Madras. So, I can assure hon.
Members that in these national under-
takings we have been taking special
care in matters of efficiency, training,
of proper lay-outs and bringing the
latest type of technology and produc-
tivity and so arranging the program-
me in an integrated manner ‘*hat
when the construction period and the
gestation period is over, most of these
enterprises would be yielding the
maximum possible results which any
commercial enterprise in the world
yields.

The other point which has been
sometimes misunderstood is about the
tota] profitability of these enterprises.
I have here before me the returns of
28 running undertakings which vary
in their annual return from 5 per
cent to 11 per cent, going up to as
much as 31 per cent. The annual
balance sheets have been presented to
this House from time to time and,
barring the heavy steel plants and
the other heavy engineering plants
which have still not gone into full
prodution, I would request all hon.
Members to go through some of the
balance sheets. What is the profita-
bility of the Hindustap Insecticides or
the Hindustan Machine Tools or the
Hindustan Anti-biotics or the much-
criticised State Trading Corporation
where, even with a new type of ap-
proach to international trade, we
have had a return of as much as 30
to 31 per cent on a trading enterprise
such as the State Tradnig Corpora-
tion?

When I say this I do not want to
claim that we are faultless. Like all
human agencies we are also subject
to all those weaknesses and
all the human frailties which
come up in such enterprises
where thousands and thousands of
men operate under one roof or in one
forum, who are unskilled in this art
of technology and new type of ex-
pertise for one, two or three centuries
since the Industrial Revolution came
to the world. Naturally, we cannot
expect and we do not claim any per-
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fection. But it is our endeavour to
constantly improve the working of
these undertakings.

Many times whenever we have men-
tioned this matter, adverse comments
from friends sometimes and from cri-
tics who are averse to public enter-
prises have been somewhat not deep
enough, if I may say so, but more
superfluous in this respect. Public
accountability of these enterprises also
is not inadequate in my opinion. The
practice in this House and in the
other House is far more widespread
and generous than a similar practice
either in the House of Commons or
in the other countries where there are
public ‘undertakings. In West Ger-
many, even in the TUnited States and
some of- the socialistic countries of
Western Europe—of course, I could
not say that of Eastern Europe be-
cause there the ownership is totally
State and all the criticism, good or
bad, is therefore directed towards the
very enterprise—but in a democratic
set up, wherever we know of, this
country exercises through both the
Houses far more widespread and in-
tense public accountability of these
enterprises than anywhere else. There
are a number of probing questions
which are allowed here, and rightly
so, because we are just beginning.
Eternal vigilance is the price of de-
mocracy. Therefore the Government
has always welcomed that more and
more vigilance by this hon. House
and by the other House will be con-
ducive to greater efficiency. There-
fore we have welcomed those things.
The Public Accounts Committee or the
Estimates Committee of Parliament is
functioning to see that every sort of
money that is spent from the Consoli-
dated Fund of India from which the
public sector undertakings draw their
funds and their appropriations is fully
accountable to the two Houses.

More than that I had the privilege-
of moving a motion for the setting up
of a Joint Committee of Parliament
in the last Lok Sabha We are bring-
ing forward that motion again very:
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soon before this House as also before
the other House so as to set up a
Joint Committee of Parliament to
.supervise the working of the public
sector undertakings. That means that
we want a more intimate association
of the hon. Members of Parliament to
watch, superintend, supervise and im-
prove the working of these public
sector undertakings.

Shri S. M. Banerjee: When ig this
committee likely to be formed?

Shri Manubhai Shah: Very soon.
The House has assembled after the
new Parliament has come into being.
"There were other formalities of gov-
-ernmental administration and the new
~-Government taking over. But very
soon the motion will be re-brought
before the House.

Shri Daji: It will come after the

gestation period of the new Cabinet is
over.

Shri P, K. Deo (Kalahandi): It had
some teething troubles.

Shri Manubhai Shah: The gestation
period of the Cabinet does not take
very much time. It is not like the
heavy public sector enterprises. But
all the same 1 agree with the hon.
"Member tnat there is a gestation
period for everybody. A few weeks
have been taken in that connection.
Now very soon the motion for setting
‘up a Joint Committee of Parliament
for the public sector undertakings is
<coming forward.

Recently also, as in the past, we
were reviewing the different policies
and a comprehensive statement on the
‘policy of Government on public un-
dertakings had been placed on the
Table of the House during the last
session. That covers what form of
-management it will be, how recruit-
ment will take place, what the policy
on subordinate recruitment will be,

-what the broad principles of pricing

MAY 18, 1962 Public Sector Enterprises

5:06

are, what will be the different criteria
by which the Government judge the
working of these undertakings, what
the composition of the Board of
Directors should be and who will be
drawn on the Board of Directors etc.
A complete and comprehensive state-
ment has been laid on the Table of
the House by me on the working of
the public sector undertakings.

More than that recently a Labour
Sub-Committee has ben constituted to
co-ordinate the broad labour policies
of the Government in the working of
the public sector undertakings. There
also we have made no exception at all.
Whether it is taxability of the public
sector undertakings or labour relation-
ship, we want to give proper leader-
ship through the public sector to this
country in every walk of public life.
Similarly, in the industrial fields also,
we want to provide the industrial
leadership which the country lacked
very much.

As one hon. Member rightly said,
who would have provided this fare
of production, of every variety of dif-
ficult production which nobody in the
private sector could ever have under-
taken in the industrial  field
in such a vast country where the
expertise was lacking, except the Gov-
ernment of the country or the com-
munity, tke nation or the State? It
is only through the support and bless-
ings of this House and the publie
policy of this country to expand the
public sector undertakings in the field
of industrial development that we have
been able to provide adequate and
dynamic leadership in the field of pro-
duction to the whole nation.

The provision in the Third Five
Year Plan is massive. It is not mere-
ly a few hundred crores of rupees
here and there. The provision is for
Rs. 1,550 crores which, perhaps on
second estimates, might go right up
to Rs. 1,700 crores. Twice the in-
vestment in the private sector during
the Second Five Year Plan is being
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planned by a country which is pass-
ing only through the infancy of its
democracy and freedom, Over a period
of 10—14 years to go into such enter-
prises with the courage, conviction
and the expertise of a well-developed
country can only be the god fortune
of a great democracy like ours in
which we have inherited a good
leadership as well as very sound tra-
dition of democracy.

Therefore I am glad that on the
whole all the hon. Members of this
House nave rather dsapproved of this
Resolution. I would also request the
hon. Member not to compare this
type of thing. I can always welcome
on behalf of Government every cri-
ticism even on the most minor detail
of the work of these public sector un-
dertakings because we want to profit
by it. We are not in a mood of bra-
vado or of claiming perfection. As I
said, we are very imperfect in this
matter. We have to run it through a
democratic apparatus. We are not
running them either through State
capitalism or through the coercive
apparatus of the State. Here an en-
terprise is open to anybody who wants
to walk into the enterprise and check
up what we are doing, where we are
defaulting and what the weak points
are. Sometimes the weak points of
private enterprise which I know of
when I was in a private enterprise
and which, I know, could never be
known to the outside world, come out
for the public sector in the most dis-
torted form and are presented to the
public in a manner which is totally
unconducive to the support which we
have been receiving from some sec-
tions of the House on this Resolution.

Therefore I say that the support
has not only to be mental and psycho-
logical but it has to be internal and
out of conviction that we want to
support the public sector in all its dif-
ficulties in matters of labour relations,
of improving productivity and of hav-
ing a collective bargaining of a peace-
ful type. Sometimes it is very dis-
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tressing that these minor activities
frustrate the working of the gigantic
enterprises in which the nation has
invested crores of rupees.

Therefore with all humility I may
only appeal that the working of these
public sector undertakings which have
received so far the approbation of the
whole nation and of this House
should be once more confirmed. I
would again take an opportunity to
plead for this on behalf of my collea-
gues who are working in the public
sector undertakings and the manage-
ment. Those people are unheard of
and go absolutely unmerited. They
work under a great amount of discip-
line without any reward being given
to them either in public or in finan-
cial terms. A managing director, a
manager, a chief engineer, or a fore-
man of a public sector undertaking
does not receive that approbation or
financia] emoluments which a private
sector man gets. When good efficiency
is notified in the private sector imme-
diately it is rewarded in terms of
money. Here the only reward, which
is a very considerable reward, is the
blessing and the support that this
House can give to the right and good
performance of the public sector.
Therefore we value very much not only
the criticism but the support also that
individual enterprises get through
these exhaustive analyses and probes
by this House. We will welcome
most such approbation to our public
servants who are working in a devot-
ed and dedicated ~manner in these
public sector undertakings.

Shri Balkrishna Wasnik (Gondia):
Mr. Chairman, Sir, I am grateful to
the hon. Members who have partici-
pated in the debate on this Resolu-
tion. They have given very valua-
ble information. I am sorry to state
that some of the hon. Members have
taken this oportunity to condemn the
private sector and some hon. Mem-
bers have taken this oportunity to
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condemn the public sector, As a
matter of fact this was not at all in
my mind. Some motives were cast
on me by some of the hon. Members
opposite, but I do not think that they
should have in any way thought of
me like that.

In this country we have accepted
mixed economy, and there are pub-
lic sector enterprises as well as pri-
vate sector enterprises. But it is time
for us to see whether our public sec-
tor enterprises are working properly
or not; and, if sometimes it is called
for, we should also be bold enough
to compare private sector enterprise
with public sector enterprise and see
whether our public sector enterprises
are working better, more efficiently
and whether their cost of production
is lesser than that of the private sec-
tor enterprises or not. We should
not feel shy of comparing these two.

The other day we had a discussion
in this House and we found that in
the eastern zone the cost per hour of
flight of a private airline was some-
thing like Rs. 530, whereas the cost
per hour of flight of the Indian Air-
lines Corporation in the very same
place was somewhere about Rs, 820.

Shri Prabhat Kar: The risk of life
was one thousand time more in the
private sector.

Shri Balkrishna Wasnik: Every-
thing was explained at that time.
Shri Harish Chandra Mathur also
raised a question whether sub-
standard methods were employed by
private operators or not, and the hon.
Minister said that it cannot be done,
and the Government also cannot
allow such things, because it will be
playing with the lives of the people
of this country.

Therefore, if this kind of things are
taking place, we should see why it
is that a private operator’s cost per
hour of flight is only Rs. 530 whereas
the cost for the public sector enter-
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prise is Rs, 820. Why is there this
difference. This is one case. There
can be other instances, I do not know,
which Members might not know,
because we are not experts in the
field of private sector or public sec-
tor.

The hon. Minister has suggested a
Committee of both Houses to look
into these things....

Shri Daji: Not to look into these
things.

Shri Balkrishna Wasnik: He has
suggested it—to supervise and im-
prove the working of the public sec-
tor industries. The decision had been
taken and this thing should have
come about in the last session of the
Second Lok Sabha, but I am told that
it will be coming in the Second
Session of the Third Lok Sabha. It is
all right. I think some purpose will
be served by the Committee that has
been suggested by the hon. Minister.
But I do not think that all the pur-
poses will be served.

Anyway, I am grateful to the
Members who have given us a lot of
information about the public sector
as well as about the private sector.
Yesterday also we had a discussion
here on the Demands of the Ministry
of Steel and Heavy Industries, and
on that occasion also when Members
spoke, they told us a lot of things
about the public sector undertakings.
And the hon. Minister, Shri C. Sub-
ramaniam, has admitted that there is
a great failing or weakness and there
is evasion of responsibility or refusal
to take responsibility on the part of
the management of the public sector
enterprises. We have to see why this
evasion is there, who is responsible
for the failing, who is responsible
for more costs, who is responsible
for lesser efficiency. I do not want
to compare the private sector and
the public sector, but let us see why
the public sector enterprises are not
working efficiently, why their cost is
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not lesser or comparable or reason-
able. These things we have to find
out.

The other day, while moving the
resolution, I had suggested that there
should be something like “economic
crimes” as we have in the heaven wf
my friends opposite, the U.S.S.R.
There are what are called economic
crimes, and if any head of a public
sector enterprise fails to do some-
thing or fails to pay sufficient atten-
tion to the matter in his charge, he
is held responsible and punished.
There should be some arrangement
like that in this country also.

Shri Daji: Why not in the private
sector also?

Shri Balkrishna Wasnik: There it
is the public sector, and those who
fail in their duty are punished. In
this country there is no such thing.
He can evade anything and shirk his
responsibility, and if one shirks res-
ponsibility nobody is held responsi-
ble. Therefore, I say that some-
thing like that should be here also.
so that the public sector enterprises
will run smoothly and in the interests
of this country,

With these words, I beg leave to
withdraw this Resolution.

Mr. Chairman: I take it that the
amendments are withdrawn: all of
them.

Some Hon, Members: Yes.

Shri Harish Chandra Mathur
(Jalore): The whole House spoke for
this withdrawal.

All the amendments were, by leave,
withdrawn.

The Resolution was, by leave, with-
drawn.

Mr. Chairman: Shri A. S. Saigal.
Absent.
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[MR. SPEAKRER in the Chair]

RESOLUTION RE: CURB ON
GROWTH OF MONOPOLIES

Mr. Speaker: Shri A. K. Gopalan.

Shri A. K. Gopalan (Kasergod):
Mr. Speaker, I thought I would not
be able to move this Resolution,
because it was the third.

Mr. Speaker: You will have that
liberty now.

Shri A. K. Gopalan: I am only say-
ing that I did not prepare well Dbe-
cause I thought that this Resolution
will not come. I move:

Mr. Speaker: That may be the view
of others also, We may fix a time
limit then. What would be the pro-
per time to be given? I learn that no
time has been fixed. One hour?

An Hon. iVlember: Four hours.

Some Hon. Members: Two hours.

Mr, Speaker: I thought the next
hon. Member may have an oppor-
tunity of moving his Resolution even
if it be for one minute. Yes; Shri
A. K. Gopalan.

Shri A. K. Gopalan: Sir, I move:

“This House calls upon the
Government to initiate econo-
mic, political and other measures
aimeq at curbing the growth of
monopolies and distributing the
fruits of national economic ad-
vance more equitably among all
sections of the people.”

First of all, I want to point out
that in the Directive Principles of
State Policy, certain things are laid
down. There are three important
directions as far as State policy 1s
concerned:

“that the citizens, men and
women, equally, have the right



